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THE KARNATAKA LEGISLATURE (MEMBERS  MEDICAL ATTENDANCE) 
RULES, 1968 

(As amended up to 1st Sept. 1997) 

In exercise of the powers conferred by sub-section (1) of Section 15 of the 
Karnataka Legislature Salaries Act, 1956 (Mysore Act 2 of the 1957), the 
Government of Karnataka hereby makes the following rules, namely:- 

1. Title and Commencement:- (1) These rules may be called the Karnataka 
Legislature (Members medical Attendance) Rules, 1968. 

(2) They shall be deemed to have come into force on the tenth day of August 
1967. 

2. Definitions:- In these rules, unless the context otherwise requires,  
(a) "authorised medical attendant" means 

(i) in the case of Members residing in places where there are Government 
Hospitals or Dispensaries, the Medical Officers, whether Gazetted or 
Non-Gazetted, incharge of such Hospitals or Dispensaries. 

(ii) in the case of Members residing in places where there are no Government 
Hospitals or Dispensaries, the Medical Officers, whether Gazetted or Non-
Gazetted, in charge of local fund dispensaries, health units or health 
centres, at such places; 

(iii) In the case of Members suffering from Tuberculosis and receiving treatment   
at the Karnataka Health Institute, Ghataprabha, the Chief Medical Officer of   
the said Institute); 

Provided that honorary Specialists, honorary Medical Officers part-time 
specialists and part-time Medical Officers shall not be deemed to be authorised 
Medical Attendants. 

b) "Controlling Officer" for the purpose of claims for reimbursement of 
expenditure incurred in connection with Medical Attendance, means the 
Secretary Karnataka Legislature. 

c) "Form" means a form appended to these rules. 

d) "Medical attendance" means attendance at a Government Hospital or 
Dispensary including such pathological, Bacteriological, Radiological or 
other methods of examination for the purpose of diagnosis as are available in 
the Government Hospital and are considered necessary by the authorized 
Medical Attendant, and such consultation with a specialist in Government 
employ within the state or other medical officer similarly in Government 
employ within the state as the authorized medical attendant certifies to be 
necessary to such extent and in such manner as the specialist or medical  
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Officer may, in consultation with the authorised medical attendant, 
determine; 

e) “Member” means a Member of the Karnataka Legislative Assembly or the 
Karnataka Legislative Council, and includes a Deputy Speaker of the 
Legislative Assembly and the Deputy Chairman of the Legislative council. 

f) "Patient" means a Member to whom these rules apply and who has fallen ill; 

g) "Secretary" means a Secretary of the State Legislature and includes the 
Deputy Secretary of the State Legislature, and any under Secretary of the 
State Legislature. 

h) "Treatment" means use of all Medical, X-ray and Surgical facilities available 
at a Government Hospital or Dispensary in which a Member is treated and 
includes 

(i)  The employment of such pathological, bacteriological, radiological or 
other methods as are considered necessary by the authorised Medical 
Attendant; 

 (ii)  the supply of such Medicines, vaccines, sera or other therapeutic 
   substances as or ordinarily available in the Hospital or Dispensary. 

(iii) the supply of such medicines, vaccines, sera or other therapeutic  
substances as the authorized Medical Attendant may certify in writing 
to be essential for the recovery, or for the prevention of serious 
deterioration in the condition of the Member and which are not 
ordinarily available with the authorized medical Attendant; 

(iv) treatment of confinement cases of Member; 

(v)   Such accommodation as is ordinarily provided in the Hospital and 
accommodation in the ward of the highest class available at the time of 
admission of the patient in Hospital; 

(vi) In the case of a Member who is an in Patient in a Hospital such nursing 
and diet as is ordinarily provided to inpatients by the Hospital. 

Explanation: For the purposes of Sub-clause (iii) prescription of expensive 
drugs, tonics, laxatives or other elegant and proprietory preparations for the use of 
Members when drugs of equal therapeutic value are available in the Hospital or 
Dispensary is prohibited. 

3. Charges for Medical Attendance:- (1) A Member shall be entitled free of 
charge to Medical Attendance and treatment by the authorised medical attendant. 
Medical Officer shall not charge any fees from or for Members for whom they are 
aurhorised Medical Attendants. 

(2) No Member shall be entitled to any free Service by Dentists or Opticians 
except for eye diseases requiring Medical Treatment and prescription of 
glasses and for removal of teeth. The cost of glasses shall not be borne by 
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the Government. 

(3) No Member shall be entitled to any free Service by Dentists or Opticians 
except for eye diseases requiring Medical Treatment and prescription of 
glasses and for removal of teeth. The cost of glasses shall not be borne by 
the Government. 

(4) No Member shall be entitled to free treatment at any Government Hospital 
for veneral diseases or any diseases brought about by his intemperance. 

(5) No fee shall be charged for sterilasation of instruments used in connection 
with operations performed on the Members. 

4. Special Treatment in certain cases:- If an authorised Medical Attendant is 
of the opinion that the case of the patient is such serious or special nature as to 
require medical attendance by some persons other than himself or that the patient 
requires anit-rabic treatment, he may, with the approval of the Director of Health 
Services (which shall be obtained before hand unless the delay involved entails 
danger to the health of the patient), send the patient to the nearest specialist or 
other Medical Officer in Government Employment by whom, in his opinion, Medical 
Attendance is required for the patient or in the case of anti-rabic treatment, to be 
nearest place where such treatment is available or if the patient is too ill to travel, 
summon such specialists or other medical officer to attend upon the patient. 

   5. Reimbursement of Medical Expenses 

1. The refund of the cost of preparations which are not Medicines but are 
primarily foods, tonics, toilet preparations or disinfectants is not admissible 
under these Rules. List of items for which refund is not admissible under 
these rules will be issued by the Director of Health Services from time to 
time. 

Provided that the cost of any therapeutic substance included in such list, 
which is prescribed by the authorized Medical Attendant as absolutely 
essential for the recovery of the patient shall be reimbursed by Government, 
if the Government after consultation with the Director of Health services is 
satisfied that such therapeutic substances was absolutely essential for the 
recovery of the patient, and makes an order to that effect. 

2. Sales Tax paid by Members while purchasing Special Medicines, from the 
market is refundabl, packing and postage charges paid by the Members for 
purchasing Special Medicines from out-stations are not refundable. 

3. If an ambulance is used to convey a patient to a place of treatment or to 
convey a patient from one Hospital to another Hospital for purposes of 
Medical examination the charges incurred by the Member on that account 
are refundable, 
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4. The cost of Ayurvedic and Unani preparations (other than preparations 
specified from time to time by the Director of Health Services as admissible) 
is refundable to the Members. 

5. Refund in the respect of dentures, where necessary shall be allowed up to a 
maximum of fifty rupees in each case subject to production of a certificate by 
the authorized Medical Attendant, where the dentures are made of Special 
Material like gold or silver, their cost shall not be borne by the Government. 

(5A) Treatment for Tuberculosis; Treatment of a Member suffering from 
Tuberculosis at the Karnataka Health Institute, Ghataprabha, shall be deemed to 
be treatment in Government Medical Hospital and the Member in such a case shall 
be entitled to get refund of the Ward charges and reimbursement of medical 
expenses admissible under these rules. 

5A Reimbursement of expenses incurred at any place other than in a 
Government of notified Hospital or Dispensary: In respect of expenses incurred 
by a Member for the Medical Attendance and treatment obtained by him and 
Members of his family in any hospital of dispensary Maintained by the State 
Government, or in any hospital or dispensary notified by the Karnataka Legislature, 
he shall be entitled for reimbursement of the expenses incurred thereon. The 
expenses shall be inclusive of the charges for accommodation in the place where 
such treatment is taken. 

5A (i) Reimbursement of expenses incurred at any place other than in a 
Government Hospital or Dispensary and other than Hospital and Dispensary 
notified by the Karnataka Legislature: In respect of expenses incurred by a 
Member for the Medical Attendance and treatment obtained by him in any place 
other than in a Hospital or Dispensary maintained by the State Government and 
other than Hospital or Dispensary notified by the Karnataka Legislature he shall be 
entitled to reimbursement of the expenses incurred to the same extent as he is 
entitled under these rules for reimbursement of expenses incurred by him for 
Medical Attendance and treatment obtained in such Hospital or Dispensary. The 
expenses shall be inclusive of the charges for accommodation in the place where 
such treatment is taken. 

Explanation: For the purpose, of this rule, "Member of family" means 
husband, wife, son, unmarried daughter, father and mother; and ''mother-in-
law/father-in-law in case of only-female Members of Legislature". 

3. Validation:- Notwithstanding anything contained in the Karnataka Legislature 
(Members Medical Attendance) Rules, 1968 as amended by these rules, the 
reimbursement of medical expenses to Members of the Legislative Assembly or the 
Legislative Council sanctioned by the Government prior to the coming into force of 
these rules shall be deemed to have been validly sanctioned. 
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6. Claims for reimbursement of Medical Charges 

(1) All claims for refund of expenses incurred on account of the purchase of 
special medicines should be accompained by an "essentiality certificate" . In 
Form A from the authorised medical attendant, and countersigned by the 
Dean or Vice-Dean incharge of the Government Hospital in Bangalore, 
Mysore Hubli or Bellary, and by the District Surgeon or any other Medical 
Officer authorised by the Director of Health Services in other places. The 
counter signing officer shall satisfy himself that the authorised medical 
attendant has complied with these rules, the verification of medicines being 
made with reference to the lists of Non-reimbursable Medicines specified by 
the Director of Health Services from time to time. 

(2) Claims for reimbursement for the expenses incurred in connection with 
medical changes shall be preferred in form B and shall be sent to the 
Secretary, within a period of one year claims preferred after the said period 
of one year will be subject to pre-audit by the Accountant General. The 
expenditure relating to medical charges shall be debited against the 
allotment of the State Legislature under the head "18 Parliament, State/ 
Union Territory Legislature-B, State/ Union Territory; Legislature'. 



6 
 

KARNATAKA LEGISLATURE 

No.ACT-I/26/MAR/98                                                         Legislature Secretariat, 
       Vidhana Soudha, P.B.No. 5074, 
Bangalore- 560 001, dated : 1.4.1998. 

NOTIFICATION-I 

Under Rules 5A of the Karnataka Legislature (Members Medical Attendance) 
(Amendment) Rules, 1997, Hon'ble Member shall be entitled to claim expenses 
incurred by him for the Medical Attendance and the treatment obtained by him and 
his family Members in the following Hospitals:- 

I.  Karnataka State Government Hospitals and Dispensaries; 

II. Karnataka State Autonomous Body Hospitals, Viz., 

(1) National Institute of Mental Health and Neuro Sciences, Hosur Road, 
Bangalore-29. 

(2) Kidwai Memorial Institute of Oncology, Hosur Road, Bangalore-29. 

(3) Sri Jayadeva Institute of Cardiology, Fort, Bangalore-2. 

(4) Sanjay Gandhi Accident, Rehabilitation and Physical Medicine, Hosur 
Road, Bangalore-29. 

III. Private Hospitals in Bangalore: 

(1)  Manipal Hospital,  

98, Rustum, Airport Road, Bangalore- 17. 

(2)  Mallya Hospital,  

No.2, Vittal Mallya Road, Near Kanteerava Stadium, Bangalore. 

(3)  Wockhardt Hospital ,  

Cunningham Road, Bangalore. 

(4)  Al-Ameen Medical Trust, 

No.2, Miller Tank Bund Road, Bangalore. 

(5)  Hosmat Hospital, 

45, Magarath Road, opp. Richmond Road, Bangalore-25. 

(6)  I.N.Y.S. College of Naturopathy and 

Yogic Sciences, Jindal Nagar, Bangalore. 



7 
 

IV Private Hospitals in other Districts : 

(1) K.L.S. Society's Hospital, Medical Research Centre, Nehru Nagar, 
Bangalore- 10. 

(2) Basappa Memorial Hospital, 

22/B, Vinoba Road, Jayalakshmipuram, Mysore-12. 

(3) Kasturba Medical College Hospital, Bijai, Mangalore. 

(4) Kasturba Medical College Hospital, 

Manipal , Udapi 

(5) S. Nanjappa Nursing Home, 

Durgigudi, Shimoga. 

(6) Devaraj Urs Medical College Hospital, Kolar, 

(7) Basaveshwara Hospital, Gulbarga. 

V Private Hospital in other States: 

  (1)     Apollo Hospital, Hyderabad Jubili Hills, Hyderabad-33. 

(2) Jaslok Hospital and Research Centre, Mumbai. 

(3) Apollo Hospital, 21, Grams Lane, Opp. Grams Road, Chennai- 6. 

(4) C.M.C. Hospital, Vellur, Tamilnadu. 

YAKUB SHARIF 
Secretary 

Karnataka Legislature. 
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KARNATAKA LEGISLATIVE ASSEMBLY 

No. ACT-I/26/MAR/99 Legislative Assembly Secretariat, 

Vidhana Soudha, P.B.No. 5074, 
Bangalore-560001,dated : 22.6.1999 

NOTIFICATION 

Under Rule 5A of the Karnataka Legislature (Members Medical Attendance) 
(Amendment) Rules, 1997 Hon'ble Member shall be entitled to claim expenses 
incurred by him for the Medical Attendance and the treatment obtained by him and 
his family members in various Hospitals, mentioned in the Notification No. Acts-
I/26/MAR/ 58, dt: 1.4.1998 and published in extraordinary Karnataka Gazette on 
23.5.1998. The following Hospitals shall be inserted and shall be deemed to have 
been inserted w.e.f. 1.4.1998 in the said Notification namely; 

(a) "In respect of III Private Hospitals in Bangalore after serial No. (6)'' 

(7) "Bangalore Institute of Oncology, 
No. 44-45/2, II Cross, 

Raja Ram Mohan Roy Extension, 

(Opp: Lalbagh, Double Road) 

Bangalore- 560 027." 

(8) In respect of " V Private Hospitals in other States," after serial No. (4) 

(5) " Leelavathi Hospital and Research Centre, 
A 751, Bandra Reclamation, 

Bandra (W), Mumbai-400050.”        

  YAKUB SHARIF 
                 Secretary 

                                       Karnataka Legislative Assembly   

                                                                         Scretariat. 
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KARNATAKA LEGISLATIVE ASSEMBLY 

 
No.ACT-I/45/MR/LA/99 Legislative Assedmbly Secretariat, 
                                                                           Vidhana Soudha, P.B.No. 5074, 

Bangalore- 1, dated : 8.7.1999. 

NOTIFICATION 

Under Rules 5A of the Karnataka Legislature (Members Medical Attendance) 
(Amendment) Rules, 1997, Hon'ble Member shall be entitled to claim expenses 
incurred by him for the Medical Attendance and the treatment obtained by him and 
his family Members in various Hospitals, mentioned in the Notification No. Acts-1/ 
26 / MAR/ 98, Dated:01.04.1998 and published in extraordinary Karnataka Gazette 
on 23.05.1998. The following Hospital shall be inserted and shall be deemed to 
have been inserted w.e.f. 25.05.1999 to the said Notification namely; 

(A) " In respect of III private Hospitals in Bangalore after serial No. (7)" 

(8) "GAUTAM CLINIC" 
No. 405, 65th Cross, 
5th Block, Rajajinagar, 
Bangalore-560 001. 

 

 

    
               
YAKUB SHARIF 
     Secretary 

                                                                     Karnataka Legislative Assembly.  
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KARNATAKA LEGISLATIVE ASSEMBLY 

No.ACT-I/26/MAR/99-2000 Legislative Assembly Secretariat, 

Vidhana Soudha, P.B.No. 5074, 
Bangalore- 1, dated : 29-4-2000. 

NOTIFICATION 

 Under Rules 5A of the Karnataka LegisIatiure (Member Medical Attendance) 
(Amendment) Rules, 1997, Hon'ble Member shall be entitled to claim expenses 
incurred by him for the Medical Attendance and the treatment obtained by him and 
his family members in Private Hospitals, in other Districts other than Bangalore 
District mentioned in the Notification - 1 No. Act - I / 26 / Mar / 98, dated 1-4-1998 
published in Extraordinary Karnataka Gazette on 23.05.1998. The following 
Hospital shall be added at Sl. No. 8 to the list of Hospitals in the said Notification, 
and shall be deemed to have been inserted w.e.f. 1st April, 2000. 

(8) "Sri Dharmasthala  Manjunatheshwara Yoga and Nature Cure 
hospital", Dharmasthala. 

By Order of the Special Board 
 
 

Yakub Shariff 
Secretary, 

Karnataka Legislative 
Assembly Secretariat. 
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KARNATAKA LEGISLATIVE ASSEMBLY SECRETARIAT 

NOTIFICATION 

No. Accts-I/26/MAR/LA/2001, Bangalore, dated 10th July 2001. 

Under Rule 5A of the Karnataka Legislature (Members Medical Attendance) 
Rules, 1968, Hon'ble Member shall be entitled to claim expenses incurred by him 
for the medical attendance and the treatment obtained by him and his family 
members in any Hospital or dispensary maintained by the State Government or in 
any Hospital or Dispensary notified by the Karnataka Legislature and the various 
Hospitals were notified vide Notificaiton-1, No. Accts-1-26 MAR-98, dated 1-4-1998 
and the following Hospitals shall also be deemed to have been inserted with effect 
from 4th July 2001 under private Hospitals as Hospitals notified for the said 
purpose : 

iii) Private Hospitals in Bangalore : 

12. M.S. Ramaiah Medical College Hospital, Bangalore. 

13. Kempegowda Institute of Medical Science, Bangalore. 

14. Lakeside Medical Centre & Hospital Near Ulsoor Lake,  Bangalore. 

15,   Narayana Nethralaya, Bangalore. 

16.  Medinova, Bangalore.  

17.  Dr. B. Ramana Rao, Diagnostic Centre, No. 94-H, 9th Cross, Rajamahal 
Vilas Extension, Bangalore - 80, (Only for out patient treatment and Lab 
Tests). 

 iv) Private Hospitals in other Districts : 

10.  BLDEA Hospital,  Bijapur.  

11.  City Clinic, Near Janatha Bazar, Hubli. 

12.  R.B. Patil Hospital, P.B. Road, Hubli. 

13.  Dr. Kalmadhani, Kshema Artho and Troom Centre, Gokul Road,   

       Hubli. 

14.  Bembalagi Nursing Home, Lamington Road, Hubli. 

By Order and in the name of the Special Board 

 

      YAKUB SHARIFF 
           Secretary, 

                                                               Karnataka Legislative Assembly Secretariat. 
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     KARNATAKA LEGISLATIVE ASSEMBLY SECRETARIAT 

NOTIFICATION 

Accts-1/26/MAR/LA/2003, Bangalore, dated: 4th November, 2003 

Under Rule 5A of the Karnataka Legislative Assembly (Members Medical 
Attendance) Rules, 1968, Hon'ble Members shall be entitled to claim expenses 
incurred by him for the medical attendance and the treatment obtained by him and 
his family members in any Hospital or Dispensary maintained by the State 
Government or in any Hospital or Dispensary notified by the Karnataka Legislature 
and the various Hospitals were notified vide Notification-1, No. Accts-1-26-MAR-98, 
dated: 1.4.1998 and 10th July 2001 and the following Hospitals shall also be 
deemed to have been inserted with effect from 1st November 2003 under Private 
Hospitals as Hospitals notified for the said purpose:- 

iii) Private Hospitals in Bangalore: 

18. Chinmaya Mission Hospital, I Stage, Indiranagar, Bangalore. 

19. Church of South India Hospital, COL(I) Road, Bangalore-51. 

20. Yellamma Dasappa Hospital, No. 27, Edri Road, Shanthinagar, Bangalore-27. 

21. P.D. Hinduja Sindhia Hospital, Sampangiramanagar, Bangalore-27. 

22. Republic Hospital, Long Ford Garden, Bangalore-25. 

23. Baptist Hospital, Bellary Road, Bangalore. 

24. Sevakshethra Hospital, No. 81, BT Road, Bangalore-19. 

25. Mallige Medical Centre, 31/32, Cresent Road, Bangalore. 

26. St. John Hospital, St. John Medical College Hospital, Bangalore. 

27. St. Philomina Hospital, No. 1, Neelasandra Road, Bangalore-47. 

28. St. Marthas Hospital, Nrupathunga Road, Bangalore. 

29. Dr. B.R. Ambedkar Hospital, Kadugondanahally, Bangalore. 

30. Elbit Diagnostic Centre, No. 6/1, Infantry Road, Bangalore-27, 

31. Anand Diagnostic Lab, No. 11, Blue Cross Chambers, Infantry Road, 
Bangalore-27. (SI. No. 30 and 31 - only for Lab and Diagnose purpose). 
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iv) Private Hospitals in other Districts: 

15. Narayana Hrudayalaya, Bommasandra, Anekal Taluk, Bangalore  Rural District. 
I 

16. Adi Chunchanagiri Hospital, B.G. Nagar, Nagamangala Taluk, Mandya District. 

17. K.S. Heggade College and Hospital, Mangalore. 

18. Bapuji Hospital, Davangere. 

By Order and in the name of the Special Board 

T. RAJANNA 
Secretary, 

Karnataka Legislative Assembly Secretariat. 
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Karnataka Legislative Assembly Secretariat 

Notification 

No. Accts-1/26/MAR/LA/2003, Bangalore, dated 16th February, 2004 

Under Rule 5A of the Karnataka Legislative Assembly (Members Medical 
Attendance) Rules, 1968, Hon’ble Members shall be entitled to claim expenses 
incurred by him for the medical attendance and the treatment obtained by him and 
his family members in any Hospitals mentioned in the Notification No. Accts-
1/26/MAR/LA/1998, dated 1-4-1998, 10th July, 2001 and 4th November, 
2003, and the following Hospitals shall also be deemed to have been inserted with 
effect from 16th February, 2004 under Private Hospitals as Hospitals notified for 
the said purpose :- 

iv)Private Hospitals in other Districts 

In respect of (iv) Private Hospitals in other District after 
serial No. (18)". 

           19. Nature Health Centre, Hanumanthanagar, 
                Maddur Taluk, Mandya District. 

By Order and in the name of the Special Board 

T. RAJANNA 

Secretary 
Karnataka Legislative Assembly Secretariat. 
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FORM A 

(Vide Rule 6 (1)) 

ESSENTIALITY CERTIFICATE 

I certify that Shri/Smt.  ........................  Member, Karnataka Legislative Assembly 
/ Karnataka Legislative Council, has been under my treatment for ………diseas e 
from…………  to……………   at the………………….   Hospital /Dispensary / my consulting 
room and that the under mentioned Medicines prescribed by me in this connection 
were essential for the recovery/prevention of serious deterioration in the condition of 
the Patient. The Medicines are not stocked in the Hospital/Dispensary for supply to 
Private patients and do not include proprietary preparations for which cheaper 
substances of equal therapeutic value are available non preparations which are 
primarily foods, toilets or disinfectants. 

SI.No Name of Medicines Price 

Rs. Ps. 

Signature and Designation of   
Authorised Medical Attendant. 

Date ..........................  

Counter-Signature of the 
Medical Officer. 

In the case of confinement the words 'during pregnancy' or 'child birth' may as 
the case may be substituted for the word 'disease'. 
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FORM B 

(Vide Rule 6(2)) 

Application Form for claiming Refund of Medical Expenses 

1. Name of the Member .. 

(in block letters) 

2. Full residential address 

3. Place at which the Patient fell ill ... 

4. Nature of illness and its duration .. 

5. Details for the amount claimed 

6. Total amount claimed 

7. List of enclosure 

Declaration to the signed by the Member 

I hereby declare that the Statements in this application are true to the best of 
my knowledge and belief. 

 

Signature of the Member 

Date: ..................... 
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KARNATAKA LEGISLATURE SECRETARIAT 

NOTIFICATION 

No. Acts-1/26/MRA/LA/1998-2008, Bangalore, Dated: 26th February, 2008 

In exercise of the powers conferred by Rule 5A of the Karnataka Legislature 
(Members Medical Attendance) Rules, 1968 the Karnataka Legislature hereby amends 
the Notification No. Act-1/26/MAR/98, dated 1-4-1998 published in the Karnataka Gazette 
Extraordinary on 23-5-1998, with immediate effect, namely:- 

In the said Notification under the headings:- 

"ii) Private Hospitals in Bangalore", after Si No. 31 and entries relating 
thereto, the following shall be inserted namely:- 

"32. Sagar Appollo Hospital, No. 44/54 30th Cross, Tilaknagar, Jayanagar, 
Bangalore-560 041. 

33. BGS Global Hospital, BGS Health & Education City, # 67, Uttarahalli Road, 
Kengeri, Bangalore-560 060." 

"iii) Priate Hospitals in other Districts" after SI.No. 22 and entries relating 
thereto, the following shall be inserted namely:- 

"23, Dr. K.H. Jituri Hospital, Hosur Cross, Hubli-580 021." 

By order and in the name of the Special Board, 

D'SOUZA ROBINSON 
Principal Secretary, 

Karnataka Legislature. 
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THE KARNATAKA LEGISLATIVE ASSEMBLY SECRETARIAT 
 

NOTIFICATION 

No. Acts-III/903/2013, Bengaluru, Dated: 28-03- 2014, 
 

THE KARNATAKA LEGISLATURE (MEMBERS, MEDICAL ATTENDANCE) RULES, 1968 

In exercise of the powers conferred by Sub-Section (1) of Section 15 of the Karnataka 

Legislature Salaries Act, 1956 (Mysore Act 2 of the 1957), the Special Board of the Karnataka 

Legislature hereby amends the Karnataka legislature (Members Medical Attendence) rules 

1968 namely:- 

1. Short Title and commencement:- (i)   These rules may be called the Karnataka 

Legislature (Members medical Attendance) Amendment Rules, 2014. 

(ii) They shall be deemed to have come into force with immediate  effect                           

2.  Amendment of Rule 3:- (Charges for Medical Attendance) 

(i) In sub rule (2) the following shall be substituted namely: 

A member shall be entitled for reimbursement upto Rs.1,00,000/- per ear once in 

his/her life time for hearing-aid, upto Rs.50,000/- for denture and upto Rs.10,000/-for root canal 

with cap. 

3.  Amendment of Rule 5A:- In heading the following shall be substituted 

Reimbursement of expenses incurred at any hospital or dispensary maintained by the 

State Government or in any notified hospital or dispensary: 

4.  Amendment of Rule 5A (i):- 
(i)  After the words, "and treatment obtained in'' for the word "such" the word   

"Government" shall be substituted.                   

(ii)  

For the purpose of this rule, 'member of family' means the husband or wife, dependant 

unmarried son upto 25 years of age, dependant unmarried daughter, mentally retarded including 

handicapped children, father and mother and 'mother-in-law/father-in-law in case of female 

member of legislature'. 

In Explanation of Rule 5A the following shall be substituted:  

" Note: Necessary dependency certificate should be enclosed, if the patient is other than 
the spouse". 

By Order and in the name of the Special Board. 

   P. OMPRAKASHA 
         Secretary, 

Karnataka Legislative Assembly 
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KARNATAKA LEGISLATIVE ASSEMBLY SECRETARIAT 
 

NOTIFICATION  

No: Acts.-III/903/MRA/LA/2013,Bangalore, Dated: 06.12.2014. 
 
Under Rule 5A of the, Karnataka Legislature (Members . Medical Attendance . 

(Amendment) Rules, 2014, Hon’ble Member shall be entitled to claim expenses incurred by.him for 
the Medical Attendance and the treatment Obtained by him and his family Members in various 
Hospitals mentioned  in the Notification No. Acts-III/903/MRA/LA/2013, Dated:28.03.2014 and Published in 
extraordinary Karnataka Gazette on 28.03.2014. The following Hospital shall be inserted and shall be 
deemed .to have been inserted w.e.f. 06.12.2014 to the said Notification namely; 

In the said  Notification under the heading:- 

 

" Ayurvedic, Yoga & Naturopathy, Homeopathy, Unani" 
after serial No.(15) No.(16) K.H.Patil Institute of 
Naturopathy.and Yogic Sciences Trust. Hulkoti, Gadag. 

   By order and in the name of the Special Board 
 

P.R. 976 P. OMPRAKASHA 
  S.C.200 Secretary 

Karnataka Legislative Assembly 
 

 


